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MANIPUR APPROPRIATION (No. 2) 
BILL* 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R 
GANESH).  I beg to move for ]eave t� 
introduce a Bill to authorise payment 
and appropriation of certain further 

But 

auma from. and out of the Coraaoll· 
dated Fund of the State of Manlpur 
for the services of the financial ye.r 
1973-74. 

MR. SPEAKER: The question ia: 

"That leave be granted to intro· 
duce a Blll to authorise payment 
and appropriation of certam further 
sums from and out of the 
Consolidated Fund Of the Statf> of 
Manipur for the services of the 
financial year 1973-74!'. 

The motion WIU adopted. 
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MR SPEAKER: He haa wntten to 
me on the Approp11at1on Bill What 
is he domg? We are only at the i;tage 
ot introduction 

SHRI K. R GANESH I mtrorlucci 
the Bill 

I movet: 

"That the Bill to outhoriie pay
ment and appropr1at:ion of certain 
furthl'r sums from and out of the 
Consolidated Fund of the State of 
Manipur for the services of the 
financial year 1973-74, be taken into 
consideration". 

MR. SPEAKER: Motion moved: 

"That the BUI to' authorise pcy
mE'nt and appropriation ot certain 
further sums from and out of the 
Consolidated Fund Of the State of 
Manipur for the services Of the 
financial year 1973-'74, ibe taken into 
consideration,.. 

..tillB!: 1111.!BBU I Rf \VB. '111111 fa. 
the pl'Oper ,tap. ------- -------

•Publiahed in Gazette of India Extraordinary Part n aect1on 2, dated 
21-ll-fffl. 

tintrod'uced!moved with the recommendation of the Prealdt-nt 
tMJlYed with the Tecommendation of the Prefldent. 
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MR DEPUTY-sPEAKl!..R I trunk 
you made th<t same pomti. \', hen you 
spoke on thE' demand� 

MR. DEPU'l'Y-BPEAKER I am sorry, 
ft WAI In aome other connection Please 
IO on 

Bill 
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MR DEPUTY-SPEAKER Let the 

bell be 1 ung -Now there 1<, quot um 
Shr1 K R Ganesh 

SHRI K R GANESH As far a� the 
que�hon or yarn, which the hon Me111-
be1 h i� r.11sed, 1, concerned-he had 
aho rdtsccl 1t E'JJ ltC't and he has I ai•ed 
1t now-this matte1 ha, been referred 
to the Slat"' Government also The 
on}) point now 1� th.it the count-wise 
requ1remC'nt of ya1 n Ior MJnipur is 
about 40 count• Thi• 1, now outside 
the d1\tl 1but10, cont1 ol though on 
p11c.c and produc.tion the control 11 
still m force There .arc a laige num· 
ber of writ pe11tions m the various 
!ugh com t� and tn the Supreme Court, 
and there have been consequent stay 
01de1s wh1th have matenally re
c!u<'ed the quantity of yam wluch 
could be allotted by the Texttle Com
mu,s1one1 to the States The hearmJ 
on these petitions in the Supreme 
Court 11 due on the 3rd September 
1973, and the poltcv of control formu
lated by the Commerce Mmatry will 
be reviewed after the ftndmgs of the 
Supreme Court are available For the 
present, the Textile Comnuss1oner is 
elk>thng all the ava1l.abl1t vam m 
a pre ra.tli bas1q to the State fur
ther d1'!tnbuhon to the weavers 

As far as the officers are concerned, 
who are OC<'UPYJnl? Gowmment quar· 
ters, I do not 1mmed1ately have the 
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[Shri K. R. Ganesh) 
information. The hon Member had 
ralled it last time also. What happens 
ii, 1n IOD2e ot the States lJke Manlpu.r, 
end includint, the Andamans and vari. 
oua other places, there la shortage of 
accommodation, of course, the ad
miniatrative apparatus grows very fast 
and it is not possible to provide hous
ing fmmedtate]y So, with the short· 
age of accommodation, 1ometimea 
these problems arlle. I will get also 
the exact tactual information and 
supply it to the hon Members. 

The other point connected with tlu.s, 
which the hon. Member bu raised, 
ll the question of more Manipur lq 
bein1 given higher posh It 1, a gen
uine feeling Of the people of Manipur 
as alao thp areu similar to Manlpur. 
It should be the endeavour, the policy 
of the Government to see, depending 
on various other thlnis, that �hE'v are 
r;lven u much facllitl� es r,ossible to 
rise to the helm of affairs 

MR DEPUTY-SPEAKER· I am 
sorry, Mr. Llmaye made thetie point, 
in the debate on the resolution to 
continue President's rule, not on thjs 
That is how I 1ot confused But .at 
the 1ame time these polnts really 81'(' 
not relevant to supplementary cle
mands However, they have been rais
ed and replied to, I j1111t would like 
this to go on record 
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MR. DEPUTY-SPEAKER: If you 
look at the supPlementary demands, 
it ii only a 8um of Rs. 43 lakhs . . .  
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MR. DEPUTY-BP&\ltD: Order, 
please . . . .  relatinl 1IO crash pl'Oll'alllJDe 
tor the educated unemployed. 'flle 
question Ja: 

"That the Bill to authorile pay
ment and appropriation of certain 
further sum.a from and out of the 
Consolidated Fun(l of the State of. 
Ma.nipur for the services Of the 
financial year 1973·7t be taken lnto 
consideration." 

The morion was adopted. 

MR. DEPUTY SPEAKER· The 
question is: 

"That clause 2 and 3, the Sche· 
dule, Clauqe 1, the Enacting Formula 
and the Title stalld part of the 
Bill '' 

The motion was adopted 

Clauses 2 and 3, the Schedule, Clau,e 
l, the Enactmg Fonnula afld the 

Title were added to the Btll. 

SHRI K R.  GANESH: I beg to 
move; 

"That the Bill ibe pa,sed:" 

MR DEPUTY -SPEAKER: 'lbe 
question ls: 

''That the Bill be passed." 

The motion. was adopted. 

H.18 bn. 

INDIAN RAILWAYS (AMENI>Mil:NT) 
BILL 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESm): I bel to 
move: 

'That the debate on the motion 
'that the Bill further 1IO amend the 
Indian Railway, Act, 1880, be taken 
into conaid•ation,' which waa ad· 
journed on the 7th A�t, 1117!1, be 
resumed now." 


